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I, the Chairman of the Committee on Private Members' Bills and Resolutions, 
baving been authorised by the Committee to present the Report on their behalf, 
present this Thirty-sixth Report. 

2. The Committee met on 12 December, 1994 for:-
I. Examination of the following Constitution (Amendment) Bills under 

Rule 294 (1) (a) of the Rules of Proccdure:-
(1) The Constitution (Amendment) Bill, 1994 (Insertion of new article 

16A, etc.) by Shri P.P. Kaliaperumal. 
(2) The Constitution (Amendment) Bill, 1994 (Amendment of article 

243ZD) by Shri Uttamrao Deorao PatiI. 
(3) The Constitution (Amendment) Bill, 1994 (Insertion of new article 

237A) by Shri Mohan Singh (Deoria). 
II. Classification and aDocation of time for discussion of Bills (vide Appen-

dix) under clauses (b) and (c) of Rule 294 (1) of the Rules of Procedure. 
III. Reconsideration of classification of the Constitution (Scheduled Tribes) 

Order (Amendment) Bill, 1991 (Amendment of the Schedule) by 
Shri Uttamrao Deorao Patil. 

IV. Allocation of time under rule 294(1) (e) of the Rules of Procedure to the 
Resolutions at item Nos. 2, 3 and 4 set down in the List of Business for 
Friday, 16 December, 1994. 

Examintllion of Constitution (Amendment) Bills 
3. The Committee considered the Bills and arrived at the following findings as 

a result of their examination of the Bills:-
Findings of the Committee 

(1) The .Constitution (Amendment) Bill, 1994 (Insertion of new article 
16A, etc.) by Shri P.P. Kaliaperumal. 

The Bill seeks to amepd the Constitution with a view to reserving fifty per 
cent. of appointments or posts in services under the State and fifty per cent. of 
seats in all educational institutions, maintained by the State, for women. 

After considering all aspects of the Bill, the Committee recommend that the 
membtr may be peqnitted to move for leave to introduce the Bill. 

(2) The Constitution (Amendment) Bill, 1994 (Amendment of t.JTticIe 
243ZD) by S~ri Uttamrao Dearao Patil. 

The Bill seeks to amend article 243ZD of the Constitution with a vi~ to 
providing for the association of the representatives of the people with the 
District Planning Committees and also provides that the members of the 
Committees shall be elected from amongst the members of the elected members 
of panchayats and municipalities. 

After considering all aspects c1i tbe Bill, the Committee recommend that the 
member may be permitted to move for leave to introduce the Bill. 



2 

(3) The Constitution (Amendment) Bill, 1994 (/1Umion of new article 
237A) by Shri Mohan Singh (Deoria). 

The Bill seeks to inscrt a new article 237 A in the Constitution with a view to 
providing for rcservatien in promotions in judicislservice of. State for judicial 
officers holding posts inferior to the post of a District Judge and belonging to 
Scheduled Castes, the Scheduled Tribes and the ntller Backward Classes. 

After considering all aspects of the Bill, the Colhmittee recommend that the 
member may be permitted to move for leave to introduce the Bill. 

CwsiflClllion tIIId IIlIoCllnon of time to Bills 
4. The Committee tben considered classification and allocation of time to 

twenty-four Billa specified in the Appendix. 
S. After considering aU aspects of the Bills, the Committee recommend that 

the following Bills 'be placed in category 'A':-
(1) The Constitution (Scheduled Tribes) Order (Amendment) Bill, 1994 

(Amendment 0/ the Schedule) by Shri Yaima Singh Yumnam. 
(2) The Constitution (Amendment) Bill, 1994 (Amendment of article 

51A) by Shri Kashiram Rana. 
(3) The Constitution (Amendment) Bill, 1994 (/1Uertion of new article 

16A) by Shri Chitta Basu. 
(4) The Constitution (Amendment) Bill, 1994 (Amendment of artick 73) 

by Shri Chitta Basu. 
(S) The Constitution (Amendment) Bill, 1994 (AmDUlment of tutide 356) 

by Shri Chitta Basu. 
(6) The Uniform Primary Education Bill, 1994 by Shri Mohan Singh 

(Dcoria). 
(7) The Youth Welfare Board Bill, 1994 by Shri Mohan Singh (Deoria). 
(8) The Beedi Workers Welfare Fund (Amendment) Bill, 1994 (/lUertion 

of new section 4A) by Shri Ramesh Chennithala. 
(9) The Cinematograph (Amendment) Bill, 1994 (Amendment of section 

5B) by Shri Ramcah Chennithala. 
(10) The Declaration of Assets by Ministers Bill, 1994 by Shri Mohan 

Singh (Deoria). 
(11) The Youth Commission Bill, '1994 by Shri Chitta Buu. 

The Committee further recommend tbat the remaining thirteen Bills be placed 
in category 'B'. The Committee recommend allocation of time for each of the 
Bills as shown in column S of the Appendix. 

RecolUidertllion of the clAssification of a Bill 
6. The Cominittee tben considered the request of Sbri Uttamrao Deorao Patil 

to reconsider their earlier rec:ommendalion giving category 'B' (vide Second 
Report) to his Bill, namely, the Constitution (Scheduled Tribes) Order 
(Amendment) Bm, 1991 (A"."."".., of. St:ItHlM) and p1ace it in cateaory 'A'. 

7. On reconsideration, the Committee recommend that the BiD may be placed 
in cateJOry 'A'. 
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Al/ocIIIioli of time 10 Resolutions 
8. The Committee recommend allocation of time to resolutions as follows:-

(1) Resolution by Sbri Satya Dca Singh regarding steps 2 hours 
to prevent atrocities on SCIST. 

(2) Resolution by Sbri Mangal Ram Premi regarding setting 2 hours 
up of Maharisbi Valmiki University. 

(3) Resolution by Sbri Prithviraj D. Chavan regarding 2 hours 
eradication of illiteracy. 

R«OIrIIMrulIItions 
9. The Committee recommend that:-

(i) Sarvasbri P.P. Kaliilperumal, Uttamrao Deano Patil and Moban Singh 
(Dearia) be permitted to move for leave to introduce their Constitution 
(Amendment) Bills; 

(ii) the classification and allocation of time to Bills by the Committee, as 
shown in the Appendix, be agreed to by tbe House; 

(iii) the reclassification of the Bill, as shown in paragraph 7 above, be 
agreed to by the House; and 

(iv) the allocation of time to resolutions, as shown in paragnph 8 above, be 
agreed to by the House. 

NEWDEUJI; 
December 12, 1994 

Agrahayana 21,1916 (Saka) 

S. MALLIKARJUNAIAH, 
CluliTmIUI, 

Commilt« Oil Pri"tlle Members' 
Bills GIld Resolutions. 
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1. The Caaldlulioa (Sdleduled TribeI) 

Order (~dmeat) Bill. 19M (~ tI{ 
.. SdrMdt) by SIIrI Ylima ...... Y ....... 

60 01 19M A 

2. The CoaIIil8liuo (Ame·1 at) BiD. 19M 
(A ........ ' 0/ tIrfid6 371) by $lui Db8nnIaaa 
Mond."a Sadul. 

2D of 19M B 

3. The IIIdIaa Peaal Code (~dIDeat) BiD. 19M 43 of 19M B 
(lfWnioII 0/ _ a..,.rr XXIV) by 
Slari Kubiram RaIla. 

4. The Conltitution (A-a-t) BiD. 1994 
(Arrwatlnwrt, 0/ ",*' 51A) by Sbri Kuhiram 
Raaa. 

44 of 1994 A 

S. The Relervation of Vacanciel in POlls and Ser· 
Yicea (For Scheduled c:..... and Sdaeduled Tribes 
converted to CbriItiuity) Bill. 1994 by 
Sbri Moban Siqh (Deoria). 

6. 'The Coutitution (Amendment) BiD. 1994 
(Anwratlnwrt, 0/ Elf"'" ScMtJuk) by Sbri Gecqe 
Fernandes. 

7. The Coaltitution (Amendment) BiD. 1994 
(A_IIdmen, o/"n/ck 41) by Sbri M. KriIImuwamy. 

8. The Conllitution (Amendment) Bill. 1994 (1".,.· 
lion 0/ n_ tlrtJd, 16.4) by Sbri CUtta B ..... 

9. 'The Conltitution (Amendment) Bill. 1994 
(Arrwatlnwrt, o/"nick 73) ~ Sbri Clitta Bam. 

59 of 1994 

53 of 1994 

62 01 1994 

63 of 1994 

64 of 1994 

10. The ConItitution (Amendment) Bill. 1994 61 of 1994 
(Anwratlnwrt, 0/ tlnid, 356) by Sbri OIitta B .. u. 

11. 'The Uniform Primary Education Bill. 1994 by 69 of 1994 
Sbri Mohan Sinah (Deoria). 

12. The Youth Welfare Board Bill. 1994 by 67 of 1994 
Sbri Mohan Sinlh (Deoria). 

13. The Conltituhon (Amendment) Bill. 1994 65 of 1994 
(Amendmen, of anick 330. 1fC.) by Sbri Kabiram 
Rana. 

14. The Payment of Unemployment A1lowanc:e Bill. IS of 1994 
1994 by Sbri Ramah CheDnithala. 

IS. The Becdi Worken Welfare Fund (AmendmeDt)- 71 of 1994 
Bill. 1994 (lfWrliDn 0/ _ leCaon 4A) by 
Sbri Rameah OIeanithala. 

16. The Cinematoaraph (Amendment) Bill. 1994 80 of 1994 
(Anwradmtll, 0/ I«fion 5B) by Sbri Ramah 
Cleanithala. 

17. The Re.,.-ntation of the People (Ameodmpt) 72 of 1994 
Bill. 1994 (AmMlI .... , of I«Iion 20) by Sbri SyecI 
Sbababucldin. 

18. The ReFreleDtation of the People (Ameaclmeat) 70 of 1994 
Bill. 1994 (A_ndmtnr ofltCllllll 3) by Sbri SyecI 
Sbababudclin. 
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19. De a.:twmI a..es (ProponioIIaI RepreleDra· 82 of 1994 B 2 boon 
IioB ia SenicelIDd Educ:lltioall IDstibitiOlll) Bill. 
1994 bJ SIIri R. Aabuuu. 

31. ne Lon:! ...... NatioDli Creativily UDiveniIy tr7 of 1994 B 2 boon 
Bill, 1994 by SIari RamDibore Rai. 

21. ne CoaIIitutioa (AlneDdmCnt) BiD. 1994 79 of 1994 B 2 boun 
(A-a-t of tutides 15 _ 16) by 
SIIri P.G. NaraJanan. 

22. ne CoeIIitutioa (Amendmeat) Bill. 1994 (1_ 7S of 1994 B 2 boIIn 
,.". of INP< IVfick 1M. _.) by Dr. P. VII ... 
Penman. 

23. ne DecIaratiaa of Assets by MiDiiten Bill. 1994 81 of 1994 A 2 boon 

\ by SIIri Moll.- SiD", (Dearie). 
24. The Youtb Commillioa BiD. 1994 by Shri Clitta 86 of 1994 A 2 boan 

B.u. 




